








313 Drugs & Coum.

which are considered to be irrational the-
ropentically—and you will appreciate that
all pomsible steps are being taken to ensure
that only drugs of assured quality and
their safety are marketed iz the country.

}5.00 hre.

The hon, Member, Shri Rajoath Sonkar
Shastri had exhibited a fly in a bottle and
the House frowned at me looking ai that
fiy. And, he had a complaint—a genuine
eomplaint of course—that nothing is being
done aboui his complaint. Sir, 1 do not
want to take up the fime of the House.
@therwise T will give full details {rom the
date that he wrote to me till aow ay to
what we have done. But I can, briefly,
say this tha; the hon. Member referred
this matter to me in March, 1981 regarding
the case of chloroform spirit manufactured
by Surya Chemicals, Lucknow. A1 our
instance, the U.P Drug Controller curried
out.

Investigations and suspemded the manu-
facturing licemce of fthe #rm om 3rd July,
1981.

SHRI SUNIL MAITRA (Cricutty North
East): So, what ho sald was true. It was
after it was brought W your notice that
you took actiom. That iz speakimg about
your efficdency.

SHRI B.  SHANKARANAND: My
friead, I thirk, if T know everything, then
the Question Hour would perhaps be use-
less here. (Interrupiions) Ths very fact
tbat you have Question Hour is because
you don't know everything: you want to
know the facts: that is why I am giving
you the information.

SHRI R. P. YADAV (Madhepura): We
ask questions to elicit information. You
don't know everything (Iaterruptions).

AN HON. MEMBER: L[Let him pro-
ceed.

SHRI B, SHANKARANAND: There
were complaints about the unhygenic con-
ditions in that factory: saying that the hy-
genic conditions were not satisfactory. (In-
terruptions). Mr. Shastri, [ am not com-
plaining against you. I am really concerned
at what you are really concerned (Interrip-
tions). -
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AN HON. MEMBER: Whaay u ths
drug controller doing? %
(Interruptions)

SHRI B. SHANKARANAND: As you
know, Health is a State subject. Every
State has got itsi own Drug Controler's
organisation, I think the hom. Menmber
should be aware of this.

A8 soon as we receive the bottie from
Shri Shastri we will start the investiga-
tion. 1 think Shri Shastri has agreed (o
give the bottle for our investigations.

{Interruptions)
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Please give the botlla becausq thsrz iv g
man who i3 entrusted with the caguiry;
and he will enquire.

W AT AT WTER|
U9 Zq 979 ITET | fFT )

SHRI B. SHANKARANAND: He re.
ferred to me another case of manufaclure
of Piriton by Glaxp laboratories of Bome
bay. At our instance the Officer of the
Food and Drug Administartion, Maharash.
tra inspected the manufacturing premises
of the firm and this is= the report of the
Maharashtrg authorities. They founy that
the firm has been following the normal
manufacturing practices, As soon as the
bottle is received from the hon. Member,
he has kindly agreed to investigate into
thix matter.

Some hon. Members referred io the
prevalence of spurious drugs whick are
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MR. CHAIRMAN: The question is:

“That Clauses 11 to 42 stand part of
the Bill.”

The Motion was adopted.
Clauses 11 to 42 were added to the Bill.

Clause 1, Enacting Formula and the Title
were added to the Bill.

MR. CHAIRMAN: Now the Minister.

SHRI B. SHANKARANAND: I beg to
move:

“That the Bill, ns amended, be pass-
ed.”

MR. CHAIRMAN: Motion moved:

“That the Bill, as amended, be pass-
ed.”

Mr. Mani Ram Bagri.
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DR, V. KULANDAIVELU (Chidam-
baram): While welcoming the Drups and
Cosmetics (Amendment) Bill, T would likc
to make a few criticisms, and also give
some valuabie suggestions for the proper

implementation of the provisions of the
Bill.

The hon., Minisier has spoken about
the generic versus brand names gquestion.
This is a controversial issve. (Interrup-
tions). The hon. Minister was passing
some remarks against the Hathi Commit-
tee’s recommendations abour observiog












